IN THE CENTRAL ADMINISTRATIVE TRIAUNAL

\ WV AN
>\
0.A. No
T.A. No
DATE OrF De<isieN 20th October 1992,
shri J.M. Singh Petitioner
Sari 3,8, Gogia Advocate for the Petitioner(s)
Versus
Union of India_ and ochers. Respondent
e 3.4, Kyada. Advocate for the Respondent(s)
CORAM :
The Hon’ble Ml‘. lo/ & XK hnan V‘e’ri‘f, = Chai TYME1 «
The Hon’ble Mr. .C. Bhatt Member (J)

1. Whether Reporters of local papers may be allowed to see the Judgement ¢
2. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?




Shri Janak Singh Madho Singt

"Randal Krupa"
Yaduvanshi Nagar,
Near Dhoria,

Near Dharam Nagar,
Bhagwatipara

Rajkot.
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Western Failwavy, t’h'uu\’j”)
Chruchgate,

Bombay 400 020
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Kothi Compound, Rajkot.
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Cremea] MM

”1510n Railway Manager,

7

er,
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O.Ao 402 of 1992

Per ; Hon'ble Shri N.V. Krishnan

Shri B.8. Gogia
Heard»?%e applicant was
letter that in case he was

Safajwala he should
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Vice Chairman.

Annexure A-9

post

of Casual

20-10-22




illingness in that regard

within 15 days. The applicant has expressed his

even then he a3 not Hhen nrovided the emnlovment.

He jthe rezare srayed as follows.

The respondents may please be directed
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0 releaze anpointmen: o the Avplicant
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i, corsidering his case on the
vasis of qualification as a~»olicable
under che rules at the time of his
exrlier service, i.e. ary job in Class IV
service, o:her than safaiwala in the
Sanitary Denartment. Wit  -ut predudice to
this, the responﬂents may please be
directed to relzaze the a»ointment order

even as KXx Safaiwala:-

e orayer made 1is inconsistent with Annexure A=S

e learned Councel for the resoondent submits

issue the nsce ssary anpointment orders within 3 weeks
ez é'c

nat in termms of the Annexure A-9, [he responcents will

from codav andg  and the application B Ciznosed Of wom = 4;”b“
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. We have heard the parties. Infview of the matter

the relief sought for canot be grarted. This ap'lication is

disnosed of with e dirsctionz © he 2nd respondent to

give effecc to he offer at Annexure A-9 within three weeks
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(HeVe hrqunan)
Vice Chairman.




